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OPEN CUJR'i 

CENT.BAL A1l'v11NISTRAT1VE TRIBUNAL 
ALlAHABAD BE~H, ALI.AHAeAD. 

Allaha•a•, this the 13th aay ef N•vemaer, 2003. 

QJOBUM ; HON. MAJ. GEN. K.K. SRIVASTAVA, A.M. 
HON. MR. A.K. BHATNAGAR,. J.M. 

O.A. N • 1397 •f 2003 

Bipin Kumar Singh s n •f Shri H..rib.r Singh .resilient •f 

46~/2, New O lony, Husaina•a•, Jaanpur ..• 

C unse I for a plicant : Sri M. M. D. Aga iwal. 

Versus 

• ••• Applic.nt. 

!. The Uni n ef Intiia through the se cre ta ry , Ministiy of 

Pers nal Grievances & Pensi n, Gevt. f Inelia, New Delhi. 

2. St.ff Selection Cemmis·si n, ···Gavt. f lntlia threugh its 

Secret.rt, 8A-B, Beli Rea«, Allahaaaa. 

3. Deputy Directer, Staff Selectien CGffllllission, G vt. ef 

Inai., 8A-B, Beli Ro.ti, Allahil»il•· 

. . . . . ••••• Res ontients. 

C unsel fr res •nelents : Sri R.C. J shi. 

0 R D E R ( ORAL) 

BY HON.MAJ.GEN. K.K. SRIVASTAVA, A.M. 

In this O.A. file« unse r secti n J.9 ·•f A. T. Act, 

J.985, the ap lic.nt has p.rayec that the impugne• raer aateti 

16.10.2003 ae quasheel rejecting the ap licant's ferm fr 

recruitment f Secti n Officer (C01J1mercial), Exam, 2003 
L. 

(~am elate 16.11.2003). 

2. The f.cts f the case are that the Staff Selecti n 

C•mmission, Central Region (in short SSC), Allih.••• ~u•li­ 

shea in atlvertisement in Rejgar Sam.cti.r elate« 16.8 .. 2003 

inviting. lic.tions fr recruitment f Secti n Officer 

(Cemmerci,-1) Gr.ae :!3', n•n-gazetteel st in the ff ice of 
t.-g. Auaitor 

CcntrollarLGeneral in the @•Y scale of Rs.6500-10500 ill 

ver the country. The aate ef examin.ti n menti ne• in the 

aelvertisement was 16.11.2003. The last «ate fr su•mitting 

the. lic.tions in pursu.nce f the •••ve .avertisement 

was 12.9.2003. The .pplic.nt, in pursuance •f the .«verti- 
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sement su•mitte• •Plication. However, bis c.n•i«ature h.s 

aeen rejectea on the gr•una th.t the «ecl.r.tien b.is net 

aeen written in his own h.ncwriting, .ggrieve• ay which the 

appli;ant has .ppre.che.i this Triaun.l. 

3. Ceunsel for the applicant suamitte• that thousan«s 

ef fems were rejecte« en flimsy gr unas. The c ntroversy 

•f this nature was raise• in O.A. No.1329/03 which was 

«eciae« ay the •r«er •f this Iriaunal «ate• 1.11.2003. The 

relev.nt p rtion af the oraer ef this Triaunil •ate• 7.11.03 

is repre«ucea ael•w :- 

" .... a. Tla.e Ls s t questi n f r c0nsi•er.ttion is 
whether the aenefit sheul« ae. given to applicant 
only or to other canaitlates .ls ane further whether 
the opportunity of rectifying the mist.ke sheul~ ae 
given aefore er after the written ex.~inatien. No 
other c.1uliclate has approached this Triaulilal except 
the a liccnt. IA the circumst.mces, we are 
require• to give relief to the .pplicant .na we 
leave it to the SSC to thimk over the matter •9• in 
ana form an opinion in the light of oltserv.tions 
m.ae aaove, whether the interest of large num•er of 
can«i•ates shoula »e also save• which m.y ae aone 
ay sim le exercise •y giving notice, c.lling them 
to rectify the mist.ke committe• in giving repea_t 
certific.tion. Such notice may •e given inaivi•uall 
or •Y means of general notice »y means of .Raetio-, 
Television or newspapers. This Gin •e also «one 
after holtling the examination ancl cancicates may 
not ae aeprived from a pearing in the ex«mination. 
These are only our suggestions ana we leave it to 
the SSC to cieci«e the course anc the me thoa •Y 
which justice m@y ae given to the other candiflates. 

9. For the reasons state• a»ove, this O.A. is 
alloweel. The impugnetl orcier «atetl 17 .l0.2003 (Anne· 
I) is qua she~. Be sponeent; No.2 is tiil"'eCteal to give 
opportunity to the a plicant to give repeat certi­ 
fication in his application folJJl anffl allow him to 
appear in the written examination scheflulea to •e 
bel• on 16.11.2003. The applicant shall appear 
aefore res@on•ent no.2 alongwith. copy of this 
J ucigment on ll.ll. 2003." 
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We are in res ectful agreement with the or«er cated 

7.11.2003, which is squarely •?Flicaale in this case. 

5. In the facts an« circumstances, the O.A. is finally 

aeci«ea at the atlmission stage itself. The O.A. is allowed. 

The impugne« or«er «ate• 16.10.2003 annexe• at page 7 of 

the O.A. is quashea. Responaent No.2 is cirecte« to accept 

the hanci written cteclaration serrt •Y the applic«1nt on 30.10.03 

through s}Deeal Ost an allow him to a pear in the written 

examination schealule• to •e hel• on 16.11.2003. The applicant 

shall appear aefore Respon«ent No.2 along with copy of this 

juugment on 14.11.2003. 

There shall ae no oraer as to costs. 

Copy of this ortler shall •-e given to ecunse I for 

P.a rtie s •y tollay itself. 

V 
J.M. 

Asthan~/ 


